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ICPA Directives

2740. 3MRI 8IVAJI PATNAIK:
SHRAIMAT! SUSBELA GOPALAN:
DR. ASIM BALA:
SHRI ANIL BASL:
SHRI SUBRATA MUKHERJEE:

Wil the Minister of CIVIL AVIATION AND TOURISM
be pleased o state:

{(a) whether the Qovernment are aware of recenl
dirsotions lssued by the Indian Commeroiai« Pliols'
o sy alisn parlisularly againet a fight attenidant and some
viirgr relatedd mation;

(b} it 66, whether the matter hhas béen iaken up with
the ICPA,

{0} whethat the Qoavethment Bropose to ke echon
against the erting officiale In this rugard; and

(4) # 80, the delalis thervol?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(8HRI GHULAM NABI AZAD). (u) Yes, Bir.

(b) to (d) On complaint of a piiot, Indian Commeroial
Piiote’ Association (ICPA) has lssued a directive to ila
member againat an Airhostess. Managemant of Indian
Aldines have asked explanatlion of both pliot and the
Alfwostess. The malter has aiso beon taken up with ICPA
and Alr Corporation Employnes Union.

Loss to Reserve Bank of indla In US Bond Market

2741, 8HRI TARIT BARAN TOPDAR:
SHRI SUDHIR QIR

Wil the Minister of FINANCE be pleassd to state

(a) whather the Reserve Bank of india haa lost
substantin amount of monay In US bond marke! as
teporied In ihe Observer of Buminass and Polllics dated
September 22, 1004;

(b) i so, the details thereof;

(c) whether the Govemment have fixed any
responsibility in this regard; and

(d) it so, the detalls thereo! and the action taken in this
regard;

(s) the stepa being taken by the Govemment to
prevent such losses in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (D) the Reserve Bank of india has indicated that
the reference in the question is to changes In security
prices In international financial markets, and that K is not
comect 1o consider thess vasistions as a loss incurred on
investment of foreign exchange reserves. RBI has aiso
indicated that its earning on foreign exchange reserves has
all along bsen positive,

{v) 10 (o) Do not arise.
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Child Labour

2742. SHRI C.K. KUPPUSWAMY: Wil the Minister of
LABOUR be pleased to state:

(a) whether the Government are aware that the child
labour is rampet in hosiery units In Thiruppur and Northern
State Industriea In Sivakasl and Tamil Nadu; and

(b) if 8o, the stepa taken to rehabilitate the child labour
and enforoe the law and guldelines relating to the aboiition
of shiid labour in these units and Industras?

THE MINIBTER OF STATE OF THE MINISTRY OF
LABOUR. AND) HOLDING ADDITIONAL CHARGE OF THE
MINIBTER OF STATE OF THE MINIGTRY OF COAL
(SHRAI P.A. BANGMA). (a) and (b), The Information is
being ooliected and will be Iald on the Table of the House.

=iparilie Bettiement with Dank Workera

P4, SHRI HARIN PATHAK: Will the Minisior of
FINANCE ba pieased to stdle.

(a) whether the Indlan Banks Association has made
6th Biparite Betllement with Bank Workers' irade unions,

(b) If wo, the doetails tnereol;

{c) whelher ths Qovernment are going to make
satllement with oificers’ associations of Banks aboul the
wages revision; and

(d) if wo, the detalls threof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (8HRI M.V. CHANDRASHEKHARA M'IRTHY)
{r) to (d). Indian Banke' Association has signed on 8.10 84
« Momoaranaum of Undersianding {Mol)) on wage revision
with major trade unions Ih the banking Industry providing
for an overall increase in wage bill 6 the tuna of 10.6%
cunting the banking industry Re. 398 orores p.a., in respect
ol the awsnrd stafl empioyeed in public seaior banka, The
1BA has further Informed thal modalitien of Implementation
of the said MoU are being negotiated with the trade
uniohe, Bimilar discussions with olficars’ associalions are
in progress.

Reservetion in Promotione In Syndicate Bank

2744. SHRI RAM VILAS PASWAN: Wil the Minister
ol FINANCE be pleassd to state:

(s) whether the Supreme Court had upheld the
reservation in promotions within officers cadre In the
syndicate Banks;

(b) If so, the detalls thereof;

(c) whether the Government have implemented the
decision of the Court;

(d) it so, the details thereof, and
(o) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (e). In pursuance of the Supreme Court Judgement
dated 10th August, 1990 in the Wiit Petition No. 847/87
fied by Syndicale Bank SC/ST Employsea’ Association
versus Union of india and others, Syndicate Bank provides
for reservations in favour of SC/ST in promotions





